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23.7.2003 wil] te 1isted 11 the next Month iteelf
i.e. G 18.8,2003 and 25.8.2063. H& apoicgizes for . his
absence Gt those twg days, Hs a?ao»subT?ta that he Joes
1ot subscribe Lo the CAT Causs List,

A, it is getitied BGEition that the applicant shoulg
A0t suffer for ths Thadverterncse or negligence G the part
o7  the COungel whom he/she fas g&ngaged to nursus  their
Case befors ths Tribuﬁa}s/Cuurts. In this Vigw of the
matter W&  allow MA 1887/2003, Aﬁcordiﬂg?y, Tribvna}’a
Grdar dated 29.8,20013 I8 re-callsg and QOA is bilaced on
record,

G, MA 1887/2003 Ts‘according?“ disposad of as above,

7. OA a]ready stands admittsd, List urider Feguisar
matters for fisaring on 23.10 2003,
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